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0.A,H0,653/91 Dt. of decision 2-6=1994,

0ORDER

(As per the Hon'ble Sri T. Chandrasekhar Reddy, Member (3) )

This is an application filed U/s 19 of the A.T.Act
to direct the respondents to consider the spplicant for
nromotion against the 5.C, point to the post of Superin-
tendent E/M Gr.I from the date his immediate junior was
promoted in the year 1973-uith all consequential benefits,
and to pass such other orders as it deem fit and proper in

the circumstances of the cass.

2. Counter is Piled by the respondents opposing this
0.A. We have heard today Sri K.5.R.Anjaneyulu, counsel for
the applicant, and the standing counsel for the respondents,
Admittedly the grievance of the agaiicaﬁt ralates to the
faie SrrelY 8 '

year 1973, &a-dibt is relates to the year prior to 2-11-82,
this“does not have jurisdiction to go into the merits of

the case and decide ths matter. In view of this position

we are not inclined to decide this 0,3, on merits for wan t -

of jurisdiction,

3. But, neverthless, the applicant had submitted a
v vens Vi o
representation for Wgdeessed of fhe grisvance to the competent

authority on 7-11=90. Earlier to this al so #e@we representa-
o ! Iy

tions appeargsto have made, and some orders appeared to

F

Yprare-

hau%‘passad. The aplicant had been specifically isfersed

informed as per the proceedings dt. 26.3,9%1 that his reﬁre-
&4~ Je

sentation was being forwarded to Engineer-in-Chief Head-
LAY

-gquarters, New Delhi for favour of further action in the

matter., We are informed today that the representation of
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4.
5.
6.
7
8.

the applicant dt, 7-11-90 is not yet decided and final

orders are not passed. 50; in view of this position, we

direct ths respondents to pass appropriate~orders in accordance
with law on the representation of the applicant dt. ?-11-90,

if no orders had yet bsen passed on the said reprasentation.
The 0.A., is disposed of accordingly. No costs,.
J\f\o_/—{_ e

( R. Rangarajan) (T. ChandraSEkhaI‘. ddy,) T
Member (A) Member (3) .

Dt. 2nd June, 1994 “
Open Court dictation, %A”QE;
oA

Leputy Registrar(

kmvy
To

The Secretary to Govt.,
Union of India, Ministry of Defence
NewDelhi, - ! =
The Engineer-in-Chief,

Army Head Quarters, new Delhi,

Tne Chiet Engineer, Southern Comman
Pune, -

The Chiet Engineer(P) R&, Secunderab

Yo )
One copy to Mr.K,S.R.anjaneyulu, advod '}#4 
(‘@ " )

Cne copy to Mr,N.v.Ramana, addl .cesc.¢ .
One copy to Library, CAT,Hyd. Q%E§C§J

One spare copy. v
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TXPED BY COMPARED BY
CHECLED By - APPROVED BY

IN THE GENTRAL ADLINISTRATIVE TRTDBUIAL
" HYDERABAD DENCH 7T HYDERLBAD.

‘THE HON'BLE MR.JUSTICE .V NEELADRI RAC

VICE CHAIRMAN

' . : B '/ . K
THZ HOM'BLE MR.T.CHANDRASEIFR R REDDY
: MEMBER(J UDL)

© . LD s

e

| TEE HOA'BLE MR.R.RANGARAIAN @ MEMBER(Z)

Dated: L= b —1-994../} "
CRBIER/ JULGMENS 2 o
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0.a.1i0. 653 ,CU |

e (d.pP, )

Admitaed'and Interim Direc¢tions
Issued. -

Al owé ol

Disposed of with directions

Dismisged.

Dismisged as. withdrawn

. Dismisged for default.

Rejectﬁd{@rdered.

No order as io'costs,’éi )
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